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CEHTRAL ADMINISTRATIVE TRIBUNAL

PRfNCiPAL BENCH

CP No. 386/200?

in

OA N0.2349/2GQ4

New Delhi this the 7'" day of November, 2007

Hon'ble l^r. Justice M. Ramachandran, Vice Chairman (J)
Hon'ble Mrs. Neena Ranjan, Member (A)

Shri R.a. Piple,
S/o Late Shri Cniranji Lai.
R/c S-3/28, Janal<puri.

Oeihi-110068

.. Applicant
(By Advocate Shri Prashant proxy for Shri L.R.Khatana)

VERSUS

1. Shri D.S.Mathur,
Secretary to the Govt. of India,
Department of Telecommunications,
I^iSinistry' of Communications and Information

Technology, Sanch.ar Bhawan, New Delhi 110011

2. Shri S.P.Gaur,
Secretai^',
Union Public Service Commission,
Government oT India,
Dholpur House. Shahjahan Road,
NewDelhi-HOQOI

.. Respondents
(By Advocate Shri R.N. Singh )

ORDER ^ORAL)

{ Hon'ble Mr. Justice M. Ramachandran, Vice Chairman (J):

it is submitted that there is compliance and learned counsel has

handed over a copy of orders passed to the (earned counsel for applicant.

2. in view of above, application is closed but liberty to the applicant to

move appropriately in case there is no satisfaction. Respondents are

discharged.

( Mrs. Neena Ranjan ) ( M. Ramachandran)
Member (A) vice Chairman (J)
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